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ha not been able to meet certain statutory 
liabilities in time. The amounts deducted 
from the floating staff officers towards 
provident fund as also the Company's 
contribution was not paid to the trustees of 
the provident fund within the time 
limit. However the liability upto 31.8.83 
has since been met by the Company. 
Similarly the statutory liability for the tax 
deducted at SOUrce from the wages of the 
floating staff officers and crew has not been 
paid for the last two years ending 
31.3.1983. 

(b) Yes. 

(c) A two-man committee has been 
appointed by the SPFC to look into the 
financial position of the MLL and to 
suggest measures to improve the financial 
position of the company. The report of 
the Committee is is awaited. In the mean-
while Government have made advance pay-
ments of Rs. 5.63 crOres to MLL in the 
current financial year towards reimbursement 
of past/future losses suffered/to be suffered 
by the Company on account of Haj Service 
and running of m.V. 'AKBAR' on behalf of 
Andaman & Nicobar Administration. 
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Institutions Recognised as Deemed 
to the Univer itie 

1972. PROF. NARAIN CHAND 
PAR ASHAR : Will the Minister of 
EDUCATION AND CULTURE be pleased 
to state: 

(a) whether the University Grant 
Commission and the Government have 
recognised any in titutions of higher 
learning as deemed to be universities or 
autonomou institutions during the past 
three years ; 

(b) if so, the details thereof, State-wi e, 
for each year separately alongwith the 
nature of academic including research work 
carried on at the e institutions ; 

(c) whether there are any proposals for 
declaring more institutions as deemed to be 
universities in the remaining years of the 
Sixth Five Year Plan; and 

(d) Jf so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL): (a) 
Section 3 of the UGC Act, 1956 empowers 
the Central Government ' to notify an 
in titution for higher ducation as an 
institution deemed to be a University, on the 
recommendation of the University Grants 
Commissions. Two institutson have been 
notified under this provi ion as institutions 
deemed to be Univer ities during the lastthree 
years. There is no provision under which 
the Central Government or the Univer ity 
Grants Commission recognises in titutions 
of higher learning as autonomous 
institutions. 

(b) The DayaJbagh Education Institute 
Agra in Uttar Pradesh and the Shri a ~ 




